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Ze Applications wers invited on 2,.1.%0 {(anne

for holding a2 written test for selecticon for the
Aszistant Accoounk:zs Officecs Clazse IT againast TEY

«90, Thz ranzl wae Lo consist Of 49 peraons

for 87 candidztesz, Vids Anne:mryre =1, Jdeted 23,4

that, aczording to the notificaktion, 492 perasons

have bhaen placzed in the panel., 3dftsr six months,
avplications ware invitsd and it was notified tha
will ke =z panel of 3% persons.  Applicant has ch
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haz 2lzo praysd for enlargemenkt of thz panszl dat
2 We will lile to mention zome fachks hers
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a2 the copy of the 0,&, is gznt and not of the additiona

t

dosumentzs/information sent to the respondsnts, Apart from

that, there ie one important factor whish we would lihe

to Jdiscugs is thzt in ths so-czlled additiconal information

varancize, retirement vacancizs which were to tale place

Lhetwesn 1=1=90 o 31=17-90, Therezfrer, he has zlec

mention that nowheres it hae been mentionsd that when

the upgrz=dation vacznoies tool place or the upgradstion
and

scheme had ooms ints foree,/the zame akout the Pailwsy

Claimz Tribunal and Jepu ation vacan2izz sto, Thsase

racanties cannot ke looked inhs for the purpose of

comz ko 23 and the pansl of 48 paraons ceannct bes said to
bz bhad in law,.

. It will not be out.af plaze hers t2 mention” that
the respondents have come out with 3 2zse in pars 14 of

their reply that ths aszszawent of ths vacanciez for two

and they wers corrsctly made and in fackt, the figure of
49 arriv:d st was the correct figure, It was for the
epplicant o give the dabails akent it,

5. The respondentszs have alsc ocoms cub with a csse
in pars 6 2f the reply that in accovdance with the norms
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